3. CONCISE DEFINITIONS/DESCRIPTIONS OF SOME IMPORTANT PARLIAMENTARY TERMS
B WYVl GHI V&l ol Hira aRer/ren
Act (of Parliament)
In India, a Bill passed by the two Houses of Parliament and assented to by the President.
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Address (President's/Presidential)

A prepared speech delivered by the President of India to both Houses of Parliament assembled together at the
commencement of the first session of each year informing Parliament of the causes of its summons which is later laid before
and discussed on a formal Motion of Thanks in each House of Parliament or an address by the President of India to either
House of Parliament or both Houses assembled together on any other occasion.

The Council of Ministers approves the text of the President's Address and is responsible for its contents.

srfywroor (Tegafa 1)

e gRI Wik T & feT yreh Tnemer fat=m & U9 e O o STRY H IR s 9¥ & Uu U & oY § U
Y GHIT TEG & ST TSl H TG 1 IHH TG & HRO a1 g AR feman gat wmr <1 f58 o # g & SHt weH
o GHE TN 1 ¢ 3R 380 R STa=fie S=rerg Yedre W == il € $7gar AUt gR UHe o fREt 9ed a1 s | gHad S
[T 1 fREl 3171 STere W Heaie |

Hired wgufd & AfH & W8 i STHIfGA HIAT § T SHH e T I & oI Ser d T

Adjournment of the House

Suspend (proceedings) for the day; to put off until a future day. The word 'Adjourn' applies to the action of a
deliberative body etc. in bringing a sitting to a close, with the intention of resuming on the next working day or a specified
later date.

In Lok Sabha, the Speaker determines when sitting of House is to asijoidieor to a particular day or to an hour
or part of same day.
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Adjournment Motion

A Motion for discussing 'a specific and important matter that should have urgent consideration'. It can be moved by
any member of the House and is in the nature of emergency motion of censure upon the Government.

The object is to draw the attention of the Government to a matter of urgent public importance so as to criticize the
decision of Government in an urgent matter in regard to which a motion or resolution with proper notice will be too late.
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Admonition

A punishment administered by the Presiding Officer of a legislature to an offender for breach of privilege or contempt
of the House in case of an offence which is not so grave as to warrant his committal; it is the mildest form of punishment.
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Affirmation

A positive declaration; a solemn declaration without oath; a solemn declaration made by a member of a legislature in
lieu of oath before he takes his seat in the House.

"l, A.B., having been elected a Member of the House of the People do solemnly affirm that | will bear true faith and
allegiance to the Constitution of India as by law established, that | will uphold the sovereignty and integrity of India and
that | will faithfully discharge the duty upon which | am about to enter."
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Allocation of Time

In India, the practice is that all items of business to be transacted by the House during the Government time including
those to which the Speaker is empowered to allot time himself, are normally placed before the Business Advisory Committee
for allocation of time. The report of the Business Advisory Committee is presented to House for approval after which the
allocation of time in respect of Bills and other business becomes an order of the House.
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Amendment(s)

A device to alter a motion moved or question under discussion in the Legislature; includes omission, substitution,
addition and insertion of certain words, figures or marks to the clause of a bill, a resolution or a motion or to an amendment
made thereof.
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Annual Financial Statement

A statement made by the Minister incharge of Finance in the legislature containing the probable income and expenditure
of the Government for any year; familiarly known as Budget.
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Answers (to questions)

In the Indian Parliament, oral answers are given to Questions distinguished by an asterisk while those not distinguished
by an asterisk are listed for written answers; supplementary questions are asked for further elucidating any matter of fact
regarding which an answer has been given, if permitted by the Speaker. Normally the first hour of every sitting is allotted for
answering questions.
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Bill(s)
A draft of a legislative proposal put in the proper form which when passed by both the Houses of Parliament and
assented to by the President becomes an Act.
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Breach of Privilege

Disregard of any of the privileges, rights and immunities either of the Members of Parliament individually or of either
House of Parliament in its collective capacity or of its committees; also includes actions which obstruct the House in the
performance of its functions and thereby lower its dignity and authority such as disobedience of its legitimate orders or libel
upon itself, or its member or officers which are called contempt of the House (for details see 'Privileges").
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Business, list of

In the Indian Parliament, it is known as List of Business, prepared under the authority of the Speaker by the
Secretary-General and a copy thereof is supplied to every member; contains the items of business, Govt. and Private
members', scheduled to be taken up on a particular day; the first item generally is Questions; Oath or affirmation and
obituary reference, whenever listed, precede Questions; List of Questions though part of List of Business, is issued
separately; List of Business, the List of Questions, the List of Amendments, cut-motions and the Bills, all combined form the
Order Paper for the day.
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Business of the House
The relative order of all the items of business in the House of a Legislature to be taken up on a particular day.

Government Business for a whole week is announced in advance in the House by the Minister for Parliamentary
Affairs.
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Calling Attention

The act of requiring somebody to give his attention to; to point out; a parliamentary procedure to call the attention
of the Government to a matter of urgent public importance.
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Censure Motion

A motion moved against the Government censuring its policy in some direction or an individual minister or ministers
of the Government.
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Commonwealth Parliamentary Association

The Commonwealth Parliamentary Association is an organisation composed of Branches formed in the legislatures of
various Commonwealth countries. It consists of main Branches formed in the National Parliaments of Commonwealth, State
and Provincial branches formed in State or Provincial Legislatures within member countries of the Commonwealth and
territorial Parliaments.
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Concurrent List
A list of subjects appended to a federal Constitution in respect of which the federal legislature and the State or

regional legislatures have power to make laws, federal law prevailing in case of conflict.
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Constitution
The system of fundamental laws and principles of a government written or unwritten; system of laws and customs

established by sovereign power of a State for its own guidance.
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Contempt of the House

Any act or omission which obstructs or impedes either House of Parliament in the performance of its functions, or
which obstructs or impedes any member or officer of such House in the discharge of his duty, or which has a tendency,
directly or indirectly, to produce such results is treated as a contempt even though there is no precedent of the offence.
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Cut Motions

During the discussion on the demands for grants, motion can be moved to reduce the amount of a demand; such a
motion is called cut motion.
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Delegated Legislation

"Delegated legislation" and "delegation of legislative power" is the conferring of authority upon a subordinate
authority to frame rules, regulations etc. Each regulation, rule, sub-rule, bye-law etc. framed in pursuance of the provisions
of the Constitution or Act of Parliament under the power delegated thereunder to a subordinate authority is required to be
laid on the Table of Lok Sabha within a period of fifteen days after publication in the Gazette.
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Deputy Speaker

Deputy Speaker is elected from amongst its members; he is not subordinate to the Speaker and holds an independent
position; he is answerable to the House alone. In the absence of the Speaker, the Deputy Speaker is required to perform the
duties of the Office of the Speaker and preside over the sitting of the House and also the joint sitting of the Houses of
Parliament and exercises the powers of the Speaker.
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Directive Principles of State Policy

Constitutional directions and principles fundamental in the governance of the country.
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Dissolution

The President of India dissolves the Lok Sabha on the advice of the Prime Minister. At the end of its term of five years,
the House stands automatically dissolved even if no formal order of dissolution is issued by the President. With dissolution,
the life of the House comes to an end and it cannot again assemble until after a general election. Dissolution 'passes a
sponge over the Parliamentary slate' and all business pending before it or any of its committees lapses on dissolution.
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Division

Division is ordered by the Chair when his opinion on the question just decided by voice vote is challenged by members
who demand a division.
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Election Commission

A constitutional body in India created for the purpose of holding elections to Parliament, State Legislatures and offices
of President and Vice-President.
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Electoral College
An intermediary body chosen by electors to choose the representatives in an indirect election.
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Enacting Formula

The section of a Bill or statute which establishes the whole document as a law.
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Government

A Parliamentary government consists of cabinet which is responsible to the legislature for its actions. Government
carries on general administration and Parliament exercises general control of governmental acts.
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Government Assurances

Assurances, promises, undertakings given by Ministers from time to time on the Floor of the House; for ensuring their
implementation in reasonable time.
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Houses of Parliament
The two Houses of Indian Parliament are: the Rajya Sabha (Council of States) and the Lok Sabha (House of the People).
HHE & WS
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Hung Parliament
Parliament wherein no party has won a working majority.
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Leader of the House

In Lok Sabha, the Prime Minister usually functions as the Leader of the House; if he is not a member of this House, a
Minister, who is a member of the Lok Sabha and is nominated by the Prime Minister functions as such. Leader of the House
is an important Parliamentary functionary.
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Leader of Opposition
Leader of the largest minority party in a legislature; an office recognised under the Rules of the House.
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Leave of Absence
The formal granting of leave of absence to a Member of Parliament.
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Leave of the House

The formal approval given by the House of a Legislature to a member to move a motion or withdraw the same. The
member can seek the leave of the House only after he has been permitted to do so by the Speaker; he then rises in his plac
and asks for leave. After the leave is granted, the member cannot withdraw his motion without the permission of the House.
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Legislation (Subordinate)

Making of statutory instruments or orders by a body subordinate to the legislature in exercise of the power within
specific limits conferred by the legislature; also covers statutory instruments themselves.
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Maiden Speech

M.P.'s first speech in Parliament; one's first or earliest speech, especially in Parliament.
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Disqualifications for

Constitutional or statutory rules which make a person unfit or unqualified to be chosen as member of a Legislature; also
those which make a member unfit for being its member subsequent to his election.
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Office of Profit

An employment with fees and emoluments attached to it; it also carries some power of patronage; the holder of it is
entitled to exercise executive, financial or judicial powers.
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Ordinance

The President of the Union and the Governors of the States have legislative power to promulgate Ordinances, such
power is co-extensive with the legislative competence of Parliament.
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Panel of Chairmen

The body of members whom the Speaker nominates from among the members to preside over the sittings of the House
in the absence of the Speaker and the Deputy Speaker.
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Papers laid on the Table
Laying of Parliamentary papers or documents on the Table of both Houses of Parliament for bringing them on the
record of the House.
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Parliament—Jurisdiction and Powers of

Parliament consists of the President and the two Houses; each of its branches has peculiar powers in connection with
their joint legislative function.
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Parliamentary Papers
The papers connected with the proceedings of the House as well as those presented to the House; the copies of these
papers are made available to the Members as soon as they are issued.
RREERE]
e i HEAR § Geiferd a0 9 | T 9F; 37 THAl b SR B & SR Ufadi Hewt i SUeTs I S |
Rules of Procedure

Rules which regulate procedure, debate and the conduct of members in a Legislature.
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Schedule

The Schedule is as much a part of the statute and as much an enactment as any other part; it must be read together with
the Act for all purpose of construction.
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Select Committee on Bill(s)
A Parliamentary Committee composed of members specially named and appointed from time to time to consider, inquire
into or deal with Bills.
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Speaker

The Speaker is the Principal Presiding Officer of the Lok Sabha. He is chosen by the House from among its Members
by a simple majority of members present and voting. Within the walls of the House his authority is supreme, which is based
on his absolute and unvarying impartiality.
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Speaker pro tem

A member of a Legislative House appointed to perform the duties of the Office of the Speaker when the offices of both
the Speaker and Deputy Speaker are vacangpkaker pro terontinues in office till the Speaker is elected.
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Table of the House

In the pit of the two Houses of Indian Parliament, just in front of the table of the Secretary-General lies the table of the
House. Papers which are required to be laid on the Table of the House in pursuance of constitutional provisions, Rules and
Directions are formally placed on this Table.
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